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1839 : Cen, Act VII] Rentand Revenue Sales 96

" ACT No. VII OF 18381,

[Tae %(Tauin Napv) RENT aNp REVENUE SALES
Act, 1839.] -

[18th March 1839.]

+ 1. | Repeal of Reg. XX VIII of 1802, . 23.] Rep.,
Central Act XIV of 1870. '

2. 3 %% % A]l tahsildars within the “[State of quy.idarme
Tamil Nadu} shall be vested with the powers of empov ered #o
Commissioners for the sale of property distrained for sell property
arrears of rent or of revenue, and shall be subject to digbrained,
all rules and provisions to whioch by any lew or
regulation such Commissioners are subject.

1 The ghort title was given hy the Popealing and Armending
Aot, 1901 (Central Act XI of 1901}

This Act was declared by the L' ws Local Extent Act. 1874
{Central Aot XV of 1874), 8. 4 and the Second Schedule, tu e in
foree in the whole of the Stute of Tamil Nudu except tho terri.
tories mentioned in the SBixth Schedule to that Act. -

This Act was extended to the marged State of Pudukkittai by
section 3 of, and the Firat Scheduls to, the Tamii Nedu Merged
States {Laws) Act, 1849 {T.mil Ni.du Act XXXV of 1819},

This Aet was axtended to the Kanyakumari digteict aad  the
Bhencottah taluk of the Tirunslvel district by seetivn 3 of, and
the First 8chedule to, the Tamil Nidu ({Transferrod Territory)
Extenziom of Laws Act, 1967 (Tronl Nacdu Act 23 of 1160, which
oam® into force on the let April 1941, repealing the conespond.
ing law in that territory.

2 Phese worde were substituted for the word * Mad as” by
the Tamil Nadu Adaptation of Laws Order, 1569, as amended by
she Tamil Nadu Adaptation of Lavs {Second Amendracni ) Order,
1989, which eame into foree on tae Lith January 1984,

2 The worde ** And it is hereoy enacted that from ‘he said
day” were repesled by the ltepealing Act, 1873 (Central set XTI
of {373).

4 This expression was subgtituted for the eoxaression
1'igrritorvies subject to the Presidency of Fort Bt. Govrge " by the
Tamit Nadu Adaptation of Laws Urder, 1970, which was deemeq
to have como inse foree on the 14th Jonuary 1969,



_ | atestl aws.com

o8 Kent and Revenwe Sales  [1839 : Cen. Aet VIR

Control of 8. Provided slways that in respect of the exercise
iahsildarsin  of those powers tahsildars shall be subject to the
9’;‘?:3:“’ of sck yontrol and supetintendence of the Collector, and shall
power: not be subject to the authority of the Zila Judge,
except in the case of any iudieial proceedings.

4. [Their liahilities in exercise of same power.] Rep.,
by the Repealing gnd Amending Act, 1891 (Ceniral
Act XII of 1891).

Fees for selling 5. Provided also that tahsildars shall not be entitled

property to b8 {0 any feo or commission for selling such distrained

cradited to : . .

Oovernment.,  Property : but that all fees or commission which may
be now lawfully taken by Commissioners for the
sale of such distrained property shallbe taken and
carried to the account of Government,

Detogation of _ 6. And it is hereby enacted that tahsildars shall

tahsildar's have authority, subjecttothe orders of the Collector,

powars. to delegate the powers vested in them by the second
section of this Act to any public servants placed
under their authority ; and that the provisions of
Ysections 3 and 5] of this Ast shall apply to all
public servants to whom those powers shall have
been so delegated in the same manner as they apply
to tahsildars. )

1 "Thepe worde and flgures have boen subatituted for the words
* the Lhree Jast preceding sections by the Amending Act, 1881

{.entral Act XII of 1881).




